TO BE PUBLISHED IN PART 1l SECTION 3{ii) OF THE GAZETTE OF INDIA
GOVERNMENT OF INDIA ‘
MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE)

NEW DELHISTHE 20TH JUNE 1980,

NOT IFICAT 10N
j}« INCOMe TAKXK
N0.§492(FfN00398/21/80-ITCC): In pursuance of sub-clause (iii) of clause
(44) of section 2 of the Income=-tax Act, 1961 §43 of 1961), and in
supgzsession of Notification of the Government of India in the '
Department of Revenue No.2351(F,No.4o4/140/77—1TCC) dated 17.6.2978
the Central Government, he reby authorises Shri NeAsKHAN, being a
gazetted Officer of the Central Government, to exercise the powers
of a tax Recovery Officer under the said Acte

2. . This Notification shall come into force with effect from the
date Shri NeAeKHAN takes over charge &S Tax Recovery Officere
Sd/=- -
(HeVenkataraman

DEPUTY SECRETARY TO THE GOVERNMENT OF INDIAe

‘The Manager
Government of India Press
‘qgﬁayaPUri, New Delhi

Copy forwarded tos=

4 AL Directors of lnspection including DI(0&MS),New Delhi

2} Thg Director 1IRS(DT), Staff Collegd, Nagpur

3, The C&AG of 1ndia, New Delhi '

4, The Accountant General, Madhya Pradesh, Bhopal

5, The Ghisf Secretary, Govgrnment of Madhya Pradesh Bhopal

6. The Joint Secretary & Legal Adviser, Ministry of Law, New Delhi

7¢ The Commissioner of Income=tax, Madhya Pradegsh § &1I, Bhopal

6. The IAC Inspection Division, GBOT,Vikas Bhauan,New Delhi

9, Central Q;ll-DI(RS&P),Neu Delhi(2 copies) for issue and distribution
10« Guard File '
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( He Venkataraman)
DEPUTY Sk CRETARY TO THE GOVERNMENT OF INDIA
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